
IN THE CENTRL ADNINISTRATIUE TRIBUNAL HYDERABAD BENCH 

I-i YDERM BAD 

O.A .N0.B78/92 

Between: 
	

Date of Order;8.3.95. 

O.\jenkateswarulu 
.Applicant. 

A flu 

The Sub Divisional Officer, 
Phones, Kurnool - 518 001. 

The Telecom District Manager, 
Kurnool - 518 001. 

Sri 6.\J.Sopichandran, 
feneral Manager, Relecom, 
Hyderabad Area, CTO Compound, 
Secunderabad - 500 031. 

The ChieP Genral Manager, 
Telecommunications, A.P., Hyderabad 

Sri H.P.Jagle, Cöairman, 
Telecommunications, Qnion of India, 
Sanchar Shavan, New Delhi - 110 001. 

...Respondents. 

Counsel for the Applicant 	: 	Mr.C.Suryanarayana 

Counsel for the Respondents : 	Mr.N.U.Ramana, Addl.CGSC. 	7' 

CORAfI: 

THE HON'BLE SHRI A.'J.HARIDASAP4 	: 	MEMBER (J) 

THE HON' BLE SHRI A.9.GORIHI 	: 	MEMBER (A) 

CIJNTD... 	/ 



..2 

O.A.No.878/93 	 Date of Order: 8.3.95 

X As per Hon'ble Shri A.V.Haridasan, Ngber (Judl.) X 

The applicant who rendered service aLs a 

casual mazdoor for certain nuner of days intermitantly 

from 1981, is aggrieved by the order dated 5.9.92 of the 

Sub Divisional Officer, Kurnool, whereby he was 

that his Services would stand t&rminated orf*ttYe expiry of 

one Imonth from the date ofeceipt of that order. He has 

prayed 	 that the above order may 

be set aside and the respondents be directed to reinstate the 

applicant with attendSnt benefits. 

When the application came up for hearing1  the 

counsel for the respondent brought to our notice that the 

applicant has been re-employed pursuant to the interim order o.v-c4 

stated that the engagement would be continued and the applicant Va 
would be considered for grant of other benefits in preference 

to juniors. 

In the result, the Oi- is disosed of directing 

the respondents to continue to engage tne applicant in preference. 

to freshers and persons WFh 1,e.— ' 	 -- 

w consider his case for grant of tcmrary status etc., in 

accordance With the etant rules. No order as to costs. 

___J 
(A.s.0016ji-iI) 
i-mber (Mmn.) 

(A .V . HP.R.ASI 
Member (Jud 1.) I 

Dated: 8th ?laröh, 1995 

I 	( Dictated in Open Court ) 
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